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In the Supreme Court Of India
Case No : Civil Appeal No. 508 of 2016 (Arising out of SLP (C) No. 33120 of
2014)
Raj Kumar APPELLANT
Vs
Asstt. General Manager, State Bank of India RESPONDENT

Date of Decision : 22-01-2016
Acts Referred:

Citation : (2016) DNJ 153 : (2016) 1 JT 422 : (2016) 2 Scale 463 : (2016) 7
SCC 582 : (2016) 2 SCCLS 252 : (2016) 2 SLR 300

Hon'ble Judges : Kurian Joseph and Rohinton Fali Nariman, J]J.
Bench : Division Bench

Advocate : S.R. Singh, Sr. Adv., Avnish Singh, Ujjawal Pandey, Ankur Yadav and
Asha Gopalan Nair, Advocates, for the Appellant; Sanjay Kapur and Anmol
Chandan, Advocates, for the Respondent

Final Decision : Allowed

Judgement

Kurian Joseph, J.—1. Leave granted.

2. The Appellant is aggrieved since the order for reinstatement passed by the
Labour Court has been interfered by the High Court substituting the Award with
one time payment of compensation of Rs. 75,000/-.

3. Having regard to the period of work starting from 1984 though intermittently
upto the year 1993, we are of the view that the interest of justice should be
advanced in case the compensation is slightly enhanced and fixed at Rs.
2,00,000/-. Therefore, it is ordered that the Appellant shall be entitled to
compensation of Rs. 2,00,000/- and there shall be no further claim with respect
to the Appellant''s engagement with the Respondent. We make it clear that this
is in addition to whatever has already been paid to the Appellant. The amount
shall be paid within six weeks from today.

4. The appeal is allowed with no order as to costs.
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